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RE: MOTION OF PRIVILEGE
AGAINST A MEMBER OF HAJ VA 
SABHA

Mr. Speaker; I have got two privi­
lege motions here. Naturally 1 have 
not allowed them, but I would like lo 
mention them. Shrl Sant Bine Singh 
has given one and the other hus been 
given by Dr. Lohla and Mr. Rabi Ray. 
They are about some remarks made 
by an hon. Member of Rajya Sabha in 
the Rajra Sabha against an lion. Merr- 
ber of this House, Dr. Lohia- It is 
unfortunate that such remarks aie 
btlni made without any proof of sub­
stantiation and all that. The uaJw- 
tunate remark* have been made thete 
against an hon. Member of this House. 
Dr. Lohit, by an Member of the 
Rajya Sabha. I wonder whether that 
can be taken up In this House be­
cause that House... (Interruptions)

Aa baa. MC—iter: What were the 
remarks?

V r . flpMker; They are in record. 
It ia public property. The Rajya

Sabha proceedings are not secret; they 
are public property. Shri Sant Bux 
Singh gave me notice yesterday; we 
did discuss about it. 1 discussed i* 
with Mr. Joshi and Mr. Rabi Ray also 
today. Looking to the rules and pro­
cedures not only in this Parliament 
but in other Parliaments also, I feel 
that the other House being equally 
sovereign, it is not proper for us o 
refer the matter to a Privileges Com* 
mitlee here. I would only say that it 
is unfortunate that members make al­
legations against the members of '.he 
other House—Rajya Sabha members 
saying against Lok Sabha member: 
and Lok Sabha members saying 
against Rajya Sabha members—or 
members make unsubstantiated alle­
gations against each other in this 
House.

Therefore, 1 am not allowing the 
privilege motions to be referred to 
the Committee of Privileges.

An hon. Member: What is the
remedy for us?

Mr. Speaker: Members have got pri­
vilege here, and they can speak any­
thing and go scot-free. So, self- 
control is the only remedy so that 
hon. Members will noi make allega­
tions against each other which are not 
substantiated.

Shri Shri Chand Goel (Chandigarhl: 
The feelings of this House that thosi’ 
remarks are not desirable may bo 
<‘otnniunica:ed to the Chairman of ii:e 
other House

(*pfT) : >t*t 
w.«tt n r 7 iV-n i  i
Mr. Speaker: That cannot come up 

today. Yesterday itself. I had admit­
ted both, but the hon. Member had 
not moved it.

wn fw r t : n  i t
fa n  tt i
Mr. Spaaker: We shall take it up 

tomorrow. I thought that both had 
been dealt with jrecterday.
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Shri M. Muhammcd Ismail (Man-
jeri): On a point of order. We had
tabled a calling-attcntion-noticc . . .

Shri Swell (Autonomous Districts): 
Here is some hon. Member who is 
rising on a point of order. You should 
hear him.

Mr. Speaker: There is no point of 
order now. Papers to be laid on the 
Table. Shri Morarji Desai.

Hi rrQo qpa afRft : ('JHl) Of 
rnn ir«ftr t  1 if wrrc
wr»r $ srofar g

Mr. Speaker; I am sorry; it will bt- 
a bad preredent. I have explained 
the whole position. I have had a dis­
cussion with him at length in my 
Chamber. I had a discussion with 
Sant Bux Singh also, and I had ex­
plained the whole case.

*#t *PJ fw jft :
firirw «rt art »r^ t  |r 1

Mr. Speaker: Let them move it in 
th« other House.

ntt DM| fijrari* : f*T V faPTW
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Shri M. Mohammed Ismail: We

have tabled a ealling-attention- 
notice . . .

Shri Kbrahias Snlaiasan Sait 
(Kozhikode): We had tabled a calling- 
attention-noticc . . ,

Shri Swell: Here are two Members 
who have been trying to catch your 
eye*.

Mr. Speaker: 1 had not called either 
o f them.

Shri gweil: They may not have the 
•ante lung-powder as *o>m  of us 
bav*.. . .

Mr. Speaker: I know that Shri Sm B 
is trying to catch my eye and la alae 
passing very many remark*. If he 
does *o, I am afraid he may not catch 
my eye at all. He get* up every 
minute and on every question and 
wants to catch my eye and he expect* 
me to call only him. That Is not pro­
per.

12.18 hrs.
PAPERS LAID ON THE TABLE

R eport o r  D eajw ess A u o w a n c b  
C o m m is s io n

The Deputy Prime Minister i a i  
Minister of Finance (Shri MonrJI
Desai): I beg to lay on the Table a 
copy of the Report of the Dearness 
Allownace Commission on the ques­
tion of the grant of Dearness Allow­
ance to Central Government Bnplo- 
yees in future. IPlarcd m Library. 
Sec  No. LT-520/671.

Shri S. M. Banerjee (Kanpur): The 
hon. Minister has laid ti copy of the 
report of the Gajendragadkar Com­
mission on the Table of the Houae 
just now. You will remember that on 
the 30th of last month, this report w** 
sent to the Government by the Com­
mission. We were told that Govern­
ment were considering the report of 
the commission and that whs why they 
had not agreed to give a rise in the 
dearness allowance on the basis o f an 
average increase of 10 point* in the 
price index. I would like to know 
whether Government have considered 
the report and if so, whether the 
recommendations of Government In 
accepting the report will aim be 
laid on the Table? Otherwise, what 
is the point in our getting a copy o f 
the report after seven day*?

Shri Morarji Desai; l  am laying the 
report on the Table of thr Hddm go 
that hon. Members may be in pew w 
■ion of it a* soon as posaible. Coptaa 
had to be printed, and, therefore, Ik 
took tocne time. Government t e n


